FORM A

PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
Patel Wood Products Limited
RELEVANT PARTICULARS
1. | Name of corporate debtor Patel Wood Products Limited
2. | Date of incorporation of corporate debtor | 27" May,1997
3. | Authority under which corporate debtor is | Registrar of Companies, New Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U20299DL1997PLC087495
Identification No of corporate debtor
5. Address of the registered office and | RZ-B2/115, 1st Floor, Vijay Enclave Palam, South West Delhi,
principal office (if any) of corporate | Delhi, Delhi, India, 110045
debtor
6. | Insolvency commencement date in | 22" April 2025
respect of corporate debtor
7. | Estimated date of closure of insolvency | 19" October 2025 (180" day from the date of
resolution process commencement of resolution process)
8. | Name and registration number of the | Manoj Kumar Anand
insolvency professional acting as interim | (Registration No IBBI/IPA-001/IP-P00084/2017-
resolution professional 2018/10180)
9. | Address and e-mail of the interim | Registered address: -2, Community Centre,3 Floor,
resolution professional, as registered with | (Near PVR/McDonald), Naraina, New Delhi-110028
the Board Email Address —anandmanoja@gmail.com
10. | Address and e-mail to be used for | 2, Community Centre, 3" Floor, (Near PVR/McDonald),
correspondence  with  the interim | Naraina, New Delhi-110028
resolution professional Email: -patelwoodcirp@gmail.com
11. | Last date for submission of claims 8" May,2025
12. | Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21, | Name the class (es): Not Applicable
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14, (a) Relevant Forms and a). Web link: https://ibbi.gov.in/downloadform.html
(b) Details of authorized b). Not Applicable
representatives are available at:

Notice is hereby given that the National Company Law Tribunal New Delhi, Court-V, New Delhi has
ordered the commencement of a corporate insolvency resolution process of Patel Wood Products Limited as
per order against Company Petition No. (IB) NO. 555/ND/2024 as on Tuesday, 22" April 2025".

1.

Date:25.04.2025
Place: New Delhi

The creditors of M/s. Patel Wood Products Limited are hereby called upon to submit their claims with proof
on or before Thursday, 8" May 2025 to the interim resolution professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means in the relevant forms to be
downloaded from web link mentioned in col 14.

Submission of false or misleading proofs of claim shall attract penalties.

Manoj Kumar Anand
Name and Signature of Interim Resolution Professional
Registration No IBBI/IPA-001/1P- P00084/2017-2018/10180


https://ibbi.gov.in/downloadform.html
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FINANCIAL EXPRESS

@ HERO HOUSING FINANGE LIMITED

anu_,_m Riaqd. Office: 09, Community Centre, Basant Lok, Vasant Vikar, New Delhi- 11007,
Branch Office: Office No. A-6, Third Floor, Sector-4, Noida-201301.

PU ELIL‘ NOTICE (E - AUCTION) FOR SALE OF IMMOVABLE PROPERTY
[UNDER RULE (1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]

MOTICE FOR SALE OF BMMOVABLE PROPERTY MORTGAGED WITH HERD HOUSING FINANCE
LIMITEDSECURED CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002

Mosice i herety given o the pubbcin general and in particutar 3 the borowen sk and guararon s or
their kegal heirs: representalives that the befow described immavable proparties mortgaged charged
to the Secured Credior, the possession of which has been takean by the Autharized Céticer of Hern
Hoasirg Finance Limiled [secered craditar], will be sofd on 14-May-2025 (E-Auction Date) on “AS
IS WHERE IS", “AS IS 'i'nl'l-lﬂ.T 15" and "WHATEVER THERE IS" basis lor racteary of culstanding
dues from below mantoned Boroweres, Go- Bofrowers o Gudrantors. The Fasersa Prica-and the
Earnasl HI:ﬂE!' Deposit = mandoned below. The EMD should be mae trough Demand
DrafRTGS I;FF fior participating in the Public E-Auction glong with the Bad Farm which shall be
&Jl:mil:rd to the Authorised er of the Hero Housing Finamce Ltd On or before
13-May-2025 till 5 PM at Branch Office: OMice No. A-E, Third Floor, Sector-4, Moida-201301.

Loan Hame of the Date of Demand Typs of Reserve | Earnest
Account Mo, Borrawer|s) Hotles! Posgesshan Price Money
Co-Barrowen| sy Amount 35 o0 {Under
Guaranion|s)! daba Consiructivel
L=gal Heir'Lagsl Rep Physical)
HHFDELHOU MEER A KUMAR 17102023 Physical Rs. Fis.
10000001627 | SINGH, ARADHANA Rs, 17,081,088~ 11.50.000/- | 1,135,000
SENGH as on 15082025

Description of property:- Fiat No. G.F. & MG, Ground Floor, Without Roof Righis, Right Hand Back
Side, Cansisting Of Cna Drewingidining Room, Tea Bedrooms, Two Taoists & One Hitchan Having
Covered Ares IMaasuring 500 Sg. FL Le 4645 5q. Mirs Siluated Cn Plot Moo F-18, S.LF Ved Vihar,
Yilkage And Tehs Lonl, Districl Ghaziabad, Ullar Pradesh-201102 Bounded By: Marth- Piol No, F-
17, Easl: Flal Mo, GF-1 M LG and Comman Passage, Wasl- Other Land, Soulh-Flat Mo, G F-3L LG

HHFDELHOU | MEEMA WIFE OF 177102023 Physical Rs. R,
19000006505, | ESHWAR, SUSHIL Rs. 24,08 B82- 15,00,000~ | 1,50,000~
HHFDELIPL |KUMAR 5 on 15042025

19000006520

Description of property:- Third Fioor Witk Rool Rights, Figt No, ‘B2, Khasra Mo 88 Having Crwernesd
Area Megsuring 6688 gﬂ Kfirs Built On: Freshoad Flot Mo, 64, Corsisting OF Twno Bedrooms, One
Crawing Rpom. One Kikchen, One Tollet@athroom, & Baleory, Akashwani Chal Wing Sahkas Awzag
Samitl, Yillage Sadullabad, Pargana And Tehsil Lonl, Ghaziabad, Hiar Pradesh -201102 Boundad
As: Noeth: Othar Plot. East: Plot Mo, 65, Soukh: 30 F Wids Roed  West: Fipi MNa. 63

Terms and candition:

Tha E-auction will take place throwgh porisd httpe:(sarfaesisuctiontiger.ned on 14-May-2025
(E-Aucilan Date) After 2.00 PM with limited extensionof 10 minutes each.

The Intending Purchasers | Bidders are reguired o deposil EMD amount aithar through RTGS |
MEFT or by way of Demand Drafi'ATGSNEFT favouring the “HERO HOUSING FINAMCE LTD."
The EMD amaunt will be retwrn ta the wnseceassful bidders after concluzion of the E-auction.
TERMS AND CONDITIONS OF THE E-AUCTION:

(1) E-Auction is being held on " A5 is whera iz Basis” & “A&s is what is Basis" & “whataver thers s
Basis" & “Without recourse Basis™and will be conducted “ondine”, (2} Bid Increment amount
ghall be Rs.15,000" (Rupees Fifteen Thousand Ondy). {3) The E-Auction will be conducted
thraugh M's E-Procuremanl Technologies Lid. [Hedpling Mojs): 07981200576/ 544/ 594/ 596/ 531/
563/ 565, B3I51836643 and E-mail en support@auctionfiger.nel/
meulik shrimali@auctiontiger.net) at their web poripl hitps:/zarleesi.auctiontiger.net.
(4) There |s no encumbrance on the property which s in the knowledge of Secured Creditors.
However, 1ha Intending bidders should make their own Independent enquires regarding the
encumbrances, Htle of property put on auction and claims/ rights! dues’ allecting the propenty,
prior to submitling 1heir bids. In thiz regard, the E-Auclion adverlisament does nol consliluila
and will not be deemed fo constitule ani commitmeant or any reprasentation of Haro Housing
Finance Limited. [5iThe Autherized Officer | Secured Creditor shall not be responsible in oy way
for any third party claims/ rights’ dues. The sale shall be subject to rules' conditipns! prescribed
under ihe Securilization and Reconstruction of Financlal Assels and Enlorcement of Security
Interest Bot, 2002, The other berms and condifions of the E-Auctionare published in the following
websiba: www.herohousingfinance.com (8] For properiy details and visii fo proparty confact io
Mr. Ershad Ali'ershad.ali@harohil.com/ B802270415 BB022T0415 and Shekhar Singh
8711522275/ shakhar. singhiEtherahil.com . (7) The prospective bidders can inspect the preparty
on O7-May-2025 between 11.00 AWM and 2.00 .M with prior appainiment.

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

Tha above mentioned BorrowerMordgagor/Guarantors ana hereby noliced o pay the sum as
menticned in Demand Nolics wnder seglion 1302) with &8 on dale inberes! and cxpanses bafons tha
date of Auction failing which the properly shall be suctoned and balance dwses, i any, will be
recovered with inferést and cost from you,

For defaiied 1erms and condiions of ihe sale, please reler fo ihe link provided in
htips://uat.herohomefinance.in/hero_housing/other-notice
on Hero Housing Finance Limited {Secured Creditor's) website L. www.herohousingfinance.com
FOR HERO HOUSING FINANCE LIMITED
AUTHORISED OFFICER
Mr. Sunil Yadav, Mob- 9818840495
Email: assetdisposal@herohfl.com

DATE : 25-04-2025
PLACE : DELHINCR

Mahindra FINANCE

MAHINDRA & MAHINDRA FINANCIAL SERVICES LTD.
Registered Office at: Gateway Building, Appolio Bunder, Mumbal- 400 001,
Corporate office at: B Wing, 3rd Floor, Agastys Corporate Fark, Piramal smiti Buildimg,
Kamani Juncticn, Kurla West Mumbai- 400 070

POSSESSION NOTICE (For immovable property)

Rule 8-(1) of SARFAESI| Act & Rules

Whereas, the undersigned being Authorized Officer of Mahindra and Mahindra Financial
Services Lid. under Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exerciss of powers conferred under
sachion 13012} read with Bule 3 of the Security Interest (Enforcement) Rulas 2002, issuad
8 Demand Motice dated 06 February, 2025 caling upon the bormower Mis Arun
Enterprises and Mrs. Dropadi lo repay the amount mentioned in the notice being for
Rs.26,31,376.65/- (Rupaes Twenty Six Lakh Thirty One Thousand Three Hundred
Seventy Slx and Sixty Five Patse only) within 80 days from the dale of raceipt of the said
notice.
The Borrower having failed to repay the amount, notice = hereby given to the Borower and
the pubdic in general that the undersigned has taken possession of the propery described
herein below in exercise of powers conferred on himvher under Section 13(4) of the said
Ak read with Rule 9of the said rules on this day of 23 April, 2025.
The Borrowen's in particular and the public in general ara hareby cautionad nof 1o deal with
tha proparty (Secured Asset) mentionad herein and any dealings with tha such property
will be subject o the charge of Mahindra and Mahindra Financial Services Limited for
an amount of Rs.26,31,376.65/- (Rupees Twenty Six Lakh Thirty One Thousand Threa
Hundred Seventy Six and Sixty Five Paise only) as mentioned harain undar with
intarest theraon.
The Borrower's attention is invited to provisions of sub-section (8} of section 13 of the Ac,
nrespect of ime available, o redeem the secured assels

DESCRIPTION OF THE IMMOVABLE PROPERTY
ITEM NI = All that piece and parcel of the properiy measuring 162 S5q.yds, comprised in
Khasra No, 16231 stuated in the abadi of Keshna Vihar Colony, Phase - I, in the layoul
ptan of Village Bahta Hajipur, Tehsil and Pargana Lond, District— Ghaziabad, Littar Pradesh
-201102. Bounded as Follows: On or towards East by : Road 25 Feet Wide; On or
towards West by : Propery of Qdher, On or towards South by @ Properly of Qiher, On
or towards North by : Froperty of Other; Sl

Deate: 25.04.2025 Authorised Signatory
Place: Ghaziabad, Uttar Pradesh Mahindra and Mahindra Financial Services Ltd

FOR THE ATTENTION OF THE CREDITORS OF PATEL WOOD PRODUCTS LIMITED

@[» TATA CAPITAL HOUSING FINANCE LIMITED

Reqgd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
TATA radam Marg, Lower Parel, Mumbai-400013 CIN No. UST190MH200BPLC 187552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

(A5 per Appendix IV read with Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Autharized Officer of the TATA Capital Housing
Finance Limited, under the Secunifization and Aeconstruction of Financial Assals and
Enforcementof Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
Issued a demand nolices as mentlonad below calling upon the Borrowers fo repay
the amount mentioned inthe notice within 60 days from the date of the said notice.

The borrower, having fafed to repay the amount, nolice is hereby given to the borower, in
parficular and the public, In general, that the undersigned has taken possession of
the property described herein below in exercise of powers conférred on him under
section 13(4) of the said Act read with rule 8 of the said Rules.

The borrower, in padicular, and the public in general, are hereby cautioned nof to deal
with the property and any dealings with the property will be subject to the charge of the
TATA Capital Housing Finance Limited, for an amount referred to befow along with
interest thereon and penal Interest, charges, costs elc. from date mentloned
below.

The borrower’s attention is invited o provisions of sub- section (8) of Section 13 of
the Act, in respect of time available, (o redeam the sacured assets.

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 20186)

RELEVANT PARTICULARS

1. |Mama of corporate debiloe Patel Wood Products LEmited
2. | Dale of moorparation of canposale debbor |27 May, 1967
| Buthoety under which corporste deblor s | Ragstmar of Companies, New Delhi
lincorparated /registered
4. | AOTpoeaHE K llll} Mo | Limised LI-.::]IH:n'
Membificalion Mo of corporaie debbar
| &ddrass of the registerad office and RZ-B2115, 15l Fioor, Vijay Enclawve Falam,
principal office {§ any) of corporate debior | South West Debi, Dedhl, Dedhi, Indis, 150045

(45

2025301 1497PLCa 495

]

B |insobency commendement date in respect |2270 Apdl 2025
| of corporale debbar

7. |Eslimated date of closure of insclvency
ressaluton process

B, |Mame and registration number of fe
insslvency prolessaral actng as inledm
| resaluton profassional IBELFA-DO 1/ IP-POCOBE 01 7-20 181 1180}

O | Address and e=mail of 1ha inferim Ragstared eddress; -2, Community Cenfre,
resolulion profassional, as registered wilh |37 Floos, (Mear PVRMoDonald), Naramna
e Board Maw Delbi- 110028

I Email Address —anandmancia@gmail.com

10, | Address and e-mail fo be wsad for 2. Community Canira, 37 Floor, (Mear
comespondence with the interm resolutien |PYRMcDonad), Naraina, New Delhe- 11028
| prafessianal Email: -patatwacdcimidomal com

11, |Last dale for submission of claims B May 2025

12, | Clessas of creditors,  any, under clausa
( of sub-saction (6A) of section 21,
asteriained by the inlenm rasciulicn
prafessional

19" Octoder 2025 (180" day from the date of
pommencement of resolition process)

Mana) Kumsar Anand

[Regislratin Ma

Mamie the classdes): Mot Applicabis

13, |Wamas of Inscivency Professionals Mat Appticable
|idariified to ach az Autharnizad
Represantabive of cradibars in 3 cless
|{Thrae names far each ciass )

14.|{8) Relevant Forms and ap Web link:

glah Khelsls ol Authosized reprasenlalives
| ara. availabla al:

https-Vibbd gov in'down leadfarm html

B) Mat Applicebis

Mot 15 heraby givan thal the Kaonal Company Law Tribunal Mew Dalbi, Courl-V, Neaw D-"'"'II
has ordered the commencement of & corporate insolvency resoluton process of Patal Weod
Producis Liméted a3 per onder against Company Petition Mo, {1B) NO. 555NDG2024 - 335 on
Tuesday, 22nd Apnl 2025

1. The cradibars of Mis. Patel Wood Products Limitad are hareby cafad wpon fo-submit Sheir
claims-with proof on or before Thursday, 3th May 2025 to the inftestin resolution professiona st
the address mentkioned against entry Mg 10

The financial creditors shall submit theirclaims with proof by elecironic means ondy, AF other
credifors may submil ha claims with proot m parsan, by posl or by eleclionic means in tha
riavant fonms b bedownloaded from web Enk mantionad incal 14.

3. Submizsion of false or misleading proofs of claim shall attract penalties,

ra

Sdi-
Mano| Kumar Anand

Deate: 25.04.2025 Name and Signature of Inferim Resolution Professional

Place; New Delhi Registration No IBBITPA-00111P- POO084/2017-2018M10180

Loan Mama of Dbligor|s} Amou Possassion
Account /Legal Hairis) & Date of Date
Na. Legal Representativa(s) Demand Modice
TCHHLO3700 | Mr. Devendra Kumar Rs. 11,065,784/ (Rupees | 21-04-2025
Elewen Lakh Fiva Thousand

(0100069625 | Sharma S/o Mr. Dinesh
& Chandra Sharma Seven Hundred Eighty Fow
TCHINDITIO | (a5 Borrower) and Only) is due and payable by
00100118668 | jgrs, Sangam Sharma you under Loan Account No.
TCHH‘TUE?M Wio Mr. Devendra Kumar | TCHHLIG700 0 00063625
0100070967 Sharma & D. K. Plastics and an amount of
Through its Propristar Rs. 2,356,688 (Rupeas Two
ias Co Borrower) Lakh Thirly Six Thousand Shx
Hundred Eighty Eight Cnly} is
due and payable by you
under Loan Account No.
TCHINIAY00001001186668 and
an amount of Rs. 52,858
(Hupaes Fifty Two Thousand
Eight Hundred Fifty Eight Onity}
is due and le by you
under Loan Account No.
TCHINDITO000100070%67 i.e.
totaling to Rs, 13,95,3300-
[Rupees Thirtean Lakih Ninety
Five Thousand Threa Hundred

Thirty Oréy) as on 07/01/2025

Description Of Securad Assetzimmovable Properiies:- All that Fiece & Farcelz of %
share out of Rasidantial Housa naari?ﬁl Mo. 141, Admeasuring 104.52 5. Mirs., Having
Covered Area Admeasuring 81 59. Mirs., Comprised in Khasra No. 2185, Situated at
Mauja Maraich, Locasty known as Chandra Magar, Block A, Tehsil Etmadpur, District
Agra 282006 (Uttar Pradesh), with common amenities 8s mentioned in sale deed.
Boundaries: East: Hoad 40 Wide, West: House of Amit Rathore, Morth - House of Satish
Chand. South - Housa of Vinay Saxena

TCHHLO3TO0 | Mr, Mahesh Kumar
{IHWEEAMT? Sio Mr. Bhim Sen

(as Borrower) and
TCHINO3700 | pirs. Kavita Devl Allas

Rs. 12,94 342 (Rupees | 22-04-2025
Twalva Lakh Ninaty Four
Thowsand Three Hundred Forty

Two Only) is due and payable

(0100064485 | avita Wio Mr, Mahesh by you under Loan Account
Kumar & Mrz. Usha Mo, TCHHLO3T00001000
Devil Wia Mr, Bhim Saln BT and an amount of

{as Ca Borrower) Rs. B6,63%/- [Rupees Eighty
S Thousand Six Hundred
Thirty Nine Only) is due and
payabie by you under Loan
Account Mo, TCHIRIGTI000
100064495 i.e. totaling to
As. 13,80,981- (Rupess
Thirteen Lakh Eighty Thousand
Mine Hundred Eighty Oine
l:]nlg.r] as an 100272025

.Dns:rlptmn ﬂ! Eucumd Assuts:‘lmmwnhiﬂ Pmpamus All that Fiece E. Farcels uf.

Residential Fiot bearing MNo. 11 (19'x44’), Admeasuring 92.68 ie. 77.65 5g. Mirs,

Comgrisad In Khasra No. 268 . SHuated at Hauia Ukhara, Locality known as Ram Ji
Vihar, Ward Ta] Ganj, Tehsil and District Agra 282001 (Uttar Pradesh), with comman
amenities as mentioned in sale deed. Boundaries: East - Plot Mo, 10. West - Plot No
12, North - 5.R. Degree College, South: Road 20" Wide

TCHHLO3700 | Mr. Afzal Khan Re. 11,44,361- (Rupees Elavan Lakh| 22-04-2025
00100096130 | S/'o Mr. Azim Khan | Foety Four Thousand Three Hundred

B (as Borrower) and | Sixty One Only) is due and payable
TCHHFO3700 | ptrs. Nazma Begum | by you under the ioan agreement
(0100106662 | g Mr. Afzal Khan | TCHHLO370000100096130 and an

& (as Co Borrower) | amount of Rs. 4,16,262~ (Rupees
Eﬁg@ﬁ Four Lakh Eim.'leén Thousand Two
L Hundred Eighty Two Cnly) is due

and payable by you under
M Lo Agraement no. TCHHF037000010

0106682, an amount of Hs.
3,56,979/- [Rupees Three Lakh Filty
S Thousand Nine Hundred Seventy

MEne Ordy) is due and payable by
ou under Agreament no
TCHINOIT000010015%205 and an
amount of Rs. 47,732 [Rupees

Forty Saven Thousand Seven
Hundrad Thirty Two Cnly) is due and
payable by you under Agreement

ng TCHINOIT000010 13 e
iotalling to Rs. 18,65,354-
|Rupees Minstean Lakh Sody Five
Thousand Three Hundred Fitty Four
Only) as on 17/0872023

Description Of Secured Asseis/immovable Properties:- Al that peece and parcel of
Resadential House, Admeaszuning 100 Sq. Yard i.e. B3.61 Sq. Mirs. (15 607), Cover Area
78.21 8g. Mirs., Comprizad in Khasra No. 126 Min, Situated at Village Kaulakkha, Ward/
F'.Jsgﬂn_ Sadar, Tehsil and District Agra (Ultar Pradesh), all amenities mantioned in
Transfer Deed., all amenities mentioned in Sale Deed. Boundaries: East; Land of
Babiu, West: Rasta and Mikas 6.02 Mir Wide, Narth: House of Taobasum, West: Land of
=mt. Sangina

DATE :» 25/(04/2025
PLACE:- AGRA(UTTAR PARDESH)

Sdi- AUTHORISED OFFICER,
FOR TATA CAPITAL HOUSING FINANCE LIMITED

"TIMPORTANT™

vwwihilsl core s ikoen prior o aocepiance O acvartising
ooy, 1l s not possible o verily il conterts. THhe | nclian
Exproam (F) Lirmitecd coarirmot e bolel roesponsible for sooh
contants, nor for any loss or damage Incurrec as o
resull of trmnaactions with companias, associations or
individuals acheartising in s nevwspaparsa or Publications,
VWil theralfora racommand that raadasrs makse
NnNaceasary inquiries bafora saanding amy moniea ar
enfering into any agreaameaenis with adveaeriisers or
olharwisgs acting on an achvariSormeant In arny marimar
wwFial s cses e,

SBFC

POSSESSION NOTICE

(As per Rule 8(2) of Security Interest (Enforcement) Rules, 2002)

PUBLIC NOTICE

Notice is hereby given that share certificates
for 1000 Equity shares of face value Rs. 10/-
each having certificates No. 90129269,
90129269, 90123418, 90203683,
90203684 and 1131200, bearing Distinc-
tive No0s.1765326-1765350, 2344851-
2344875, 8314882-8314931, 15460135-
15460184, 15460185-15460234 and
310477414-310478213 respectively held in
Folio No. SRF0121489 of SRF LIMITED,
registered in the name of M/s USTAT
LEASING & FINANCE PVT LTD were found to
be lost and the shareholder has applied to
the Company to issue duplicate share
certificates. Any person who has any claim
in respect of the said share certificates
should lodge such claim with the company
at its registered office at Unit Nos. 236 &
237, 2nd Floor, DLF Galleria, Mayur Place,
Noida Link Road, Mayur Vihar, Delhi -
110091, within 15 days of the publication
of this notice after which no claim will be
entertained and the company will proceed
to issue duplicate share certificates.

Place: Delhi Ustat Leasing &
| pate: 25.04.2025 Finance Pvt Ltq_

BARWALALEASING & FINANCE PRIVATE LIMITED
Reqd. Off, ; 502 ITL Twin Trwer, B:2
Metsi Scisrueh Place, Pitaenguna, Delhi - 1100054
GIN : LT4E0L1993FTCNERELS
Emad ; hrwdnasingSigmal .nom
PUELIC MOTICE

N ompliance wih e Parg 3 ol Kotidcaion Mo
DONBE, (PO TES0EM (COE 201 5 istiesd by Resara
Bank ol India on July 09, 2015, Nabisis bensky g
fal tha sharaholders of BARWALA LEASING &
FINAMCE PRMATE LIMEVED, 5 company moorporabed
under tha companies Act, 2013 and Regstersd with
Resaree Bank aof India wide Cerlificata Mumber
B4 02280 as & Non Deposit taking Mon-Banking
Comgpany, with its Reglalerad office siuated af 900,
TL Twir Foraver, B9, Netal Sutihnsh Place, Bitlamguna
Delhi = 110034, India hesretny declans thal Mr Gowing
gt e g BT I'l'slqr.sfm n S Sal Maan Gang
ant TGO Shanes {nam-Shi-Subhaesh Chand ﬂaﬂs.a
resulting the changa in Shareholding whars comping
got the REI approval in BARWALA LEASING 4
FIMAMCE PRIVATE LIMITED. The abowe Maotios i=
baing given pursuant bo RBI Creolar DHNBR. (PD)CEC,
Mo, 0550310004201 5-16 desed July DS, 2045 and
ather pelevant Reguitions, The company has areacy
afifined e approval for change in Contid from REI
Dedbs vide letter no, PY (ND] SSENBFC-BLY

28 06 D08 202425 DATED &0 767 March, 2025
dny clanfication'Cihjection m this- regard  may. be
addras=ed o Depariment of kon-Banging Supendsion
Fesana Bank of India, §, Sansad Mam, Cathi - 1140001
within 30 days from the date af piiod caton of this nalice
stating thereimn the rature of inferest and grounds of
ciiection, This publc Motce 5 being msuad jointly by

fha Comgany andthe abose-mentioned Aoy iran,
For Baswaln Leasing & Finance Private Limsed

2.

Gowind Gupla
Place : Dedhi Directos
Date : 24.04.2025 DIN; 00065603

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014

AND
In the matter of INNO COLOR AND
COMPOUNDS PRIVATE LIMITED
(CIN: U25206DL2001PTC111010)
having its Registered Office at
122, DA Block, Shalimar Bagh,
New Delhi-110088
... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
12th March, 2025 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Uttar Pradesh”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
122, DA Block, Shalimar Bagh,
New Delhi-110088
For & on behalf of INNO COLOR AND
COMPOUNDS PRIVATE LIMITED
Sd/-
SARVESH KUMAR GUPTA

(DIRECTOR)
DIN : 00672472

Date : 24.04.2025 | Place : Delhi

—slindiaShelter

fiashetter  INDIA SHELTER FINANCE CORPORATION LTD.

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

Auetlan Sale Matice for Sake of Immovable Assets under the Secuntization and Reconstructon of Financial Assets and Enforcement af Security
Interest Act, 2002 (hereinaftar refared fa as “the Acl™) read with Rule 3i1) of the Sacurily interest (Enfarcamant] Rulas, 2002 (hereinafter rafermac
foas “tha Rules”). Motce is hanaby givan Lo tha publicin general and in paricidar o the Borower(s), Ca Barowen s} and Guarantor(z] or thair lagad
Fieiris) or roprosenlaineg)s) thal e below descibad immorable propatyls) mergagedichanged o fdia Shaller Finance Corparation Limiad
therenafor referrac fohe Secured Crecitar), e possession of which Fas baen ke n iy i Authorized Officer of the Secured Crediftor having
its Registered Office st-6ih Floor, Plot No 15, Instilutional Area, Sector 4 Gurugram Haryana -122002, will be 3ok on “As s Whese 8" “As =
Whatis® end “Whatever there i5” basis on tha dates mentioned below for reaiizaton of the amount due 1z tha Sacured Crediler from the bormowers,
o barowers and guarantors. The =aka wil be dona by tha Aushorizad Officer ef tha place mentioned balow

Loan Account RumbetAP | namand Notice Description of the Date amd Resarve Date and Time
Number And Mame of ws 13(2) Immaovable Property! Type of Price of Inspaction of
Borrower (s} ! Co- DR Srd A Secured Assal Possession the property
Eﬂﬂm"i: .rEI.liﬁl'l'tl:II'fi] Allikal pariand |:|-Elr‘.'.3'5||:"l|hﬂ Eymbalic Ra. 364 4000
LABNVLLONS000005060| Date: 12-04-2024 | aroperty siualed al Pa3)  poggassian | Three Lakh Sixty . D9-05-2025
544 (AP-1D137213) & | RS 839,640 |No 19 BockNo.0BGrama| 300000 | Fyur rhgsaret | | 10:00 AM to.05:00

HLENCHLONS00G0050E | (Eiahil Lakh Thiny | Gram Panchayat Koda|rog outstandie  Faue Hurdrod P}

E Jodwera Teh Jaswanipura { =
d . j | Nina Thousand S Ry A as Un Date Bs. | @ypess only ) [EMD iGon Last
0743 (AP-10143810) Hundred Forty | Jalore Rajasihan 343028 | 30 25 500.27/- hmﬁﬂ Hn:t:.- nﬂt"ﬂ"‘ et

MR/ MRS. Rekha Devi . * ! | Raasthan
(Barrower) / fupess 0N | | BOUNDARY -East-Rasta Z=0nCes | Degosit (EMD) | Date and Time of
MR.! MRS. Bagada Girl MCreast | Westiishore Gin house 364400 | Auction 12052025
{Co- Borrower) Amoint Marth-Rasla Soulh-Rasta TRt T 10-00 AM to 5:00 PM

10000- (EMID) 68 E70(-

Place of EMD Deposition & Place of Auction: 151 Floor, Shn Shyam Plaza Comiplex Benwade. By Fass, Road Bhinmal, Jaiore, Rajasthan
MI02% Made O Paymant :« Al paymeant shall be mads by demand dralRTGSMEF T in faveurof Inde Shetler Finance Comparalion Lirded
For detailed terms and condition of the sals, please refer to the Secured Creditor's website www.indiashelterin or contact Autharized
Officer-Mr. Vinay Fana | T9AS605030)

SBFC Finance Limited

Registered Office:- Unit No. 103, First Floor, C&B Square, Sangam Complex,
Village Chakala, Andheri- Kurla Road, Andheri (East), Mumbai-400059.

with the property will be subject to the charge of SBFC Finance Limited.

Whereas the undersigned being the Authorized Officer of SBFC Finance Limited under the Securitization, Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13 (12) read
with Rule 8 of the Security Interest (Enforcement) rules 2002, issued Demand Notices upon the Borrowers/Co-borrowers mentioned
below, to repay the amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrower/Co-borrowers having failed to repay the amount, notice is hereby given to the Borrower/Co-borrowers and the public in
general that the undersigned has taken possession of the property described herein below in exercise of powers conferred on him/
her under Section 13(4) of the said Act read with Rule 8 of the said rules on the below-mentioned dates.

The Borrower/Co-borrowers in particular and the public in general is hereby cautioned not to deal with the property and any dealings

No.1 and No.2 having address at,

H. No. 1028, Ward No. 1, Ga-nesh Nagar,
Panipat, Hary-ana -132103.

Demand Notice Date: 20th July 2024
Loan Account No.

4021060000265000 PR01279653

SI. Name and Address of Borrowers & e . . Amount demanded in
No. Date of Demand Notice and Loan A/c No. Description of Property(ies) & Date of Possession | pysqession Notice (Rs.)
1.|1. SURIENDER KUMAR, All that piece and parcel of the Property being House No. Rs. 10,18,659/-

2. SEEMA RANI,

16-17, measuring 92 sq. yards, situated at Kacha Camp,|  (Rupees Ten Lakh(s)
within the limits of M.C., abadi known as Ganesh Nagar,| Eighteen Thousand Six
Tehsil and District Panipat, Haryana and property
bonded as under- East- Raj Kumar, West- Ramdhan| Only) as on 15th July
Manuja, North- Raju Khurana, South- Gali. 2024,

Date of Possession: 21st April, 2025

Hundred Fifty Nine

The Borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Place: Panipat
Dated: 25.04.2025

Sd/- (Authorized Officer)
SBFC Finance Limited.

Tsnal -|=|-t—| aies q punjab national bank
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POSSESSION NOTICE
(For Immovable Property)

Circle Sastra Centre-PNB House,1-Paltan Bazar, Clock Tower, Dehradun (Uttarakhand)-248001

HINDUJA HOUSING FINANCE LIMITED

Corporate Cffice: Mo, 167-1689, 2nd Floor, Anna Salai, _1.1||:|'|.|:|1:'r Chennai-G00015,

NPT Email liajahesLising Tinamn i
HOUSING FINANCE 703, Znd Floor, and Park, Awas Vikas, Agra-282007

RLM-BRAJESH AWASTHI-2918301 555 RREM - HARISH CHAND YADAVY, TOB0411785
CLM - UMESH CHAUHAN, 59542315’53, CRM - SACHIN GAUTAM-2310551888

SYMBOLIC POSSESSION NOTICE

Wharsas Mo undarsgned baing mo Auhoizad Oficer of the HINDUJA HOUSING FINANCE LIMITED under Saouritization
and Faconstracton of Fmancial Asssis and Enforcsment of Security Inlessst Aot 2002 (Mo, 3 of 20020 and n exercise of
pownrs conlamed under seclion 13012) naed with Fule 3 of 1ha Sacurity Interest [Enforcamiant) Rules, 20032 issuad a demeand
nodce was issied on the dates menticned agamst sach sccound and stated hersinalber callg upan fhe bomower (heraimalber
thiz barrower and guaraniom are oellectively raleired o as the Tha Barmaswers™) [0 repay Tha amicunt sithin 50 deys from tha
dabe of reseipl of said rotics. The borroeesrs having fadled 1o repay the amount, robcs = hereby geean bo he borrowess and the
puble in general thal tha undarsigoad has takan saaglon of the proparty dascribad hares Delow @ aearcss of powars
corderred an himunder sub- sectian £ of ssction 13 of Act read vsth rule 8 of the Secury Infteres] Enfeecament Rules, 2002 on
mis e dates mantioned againg] aach acoonl The barrowes gl..:-rm'.lnr i particular send b public 0 genesal & haraby
cafioned nat b deal with the property ard any dealings with She progorty wil be subect b the chamge of the HINDUDA
HOUSING FINANCE LIMITED lor an armdaunt and Tulura mlama! &l s conifsciual faia on 1 alorssain amouid iegethar wilh
Incidental oxpenses, cosis, charges, eic. thereon, The bomowars athenian 15 indbod b provisons of sub-seciion {8) of secltion
13aftha Act, inmapact ol irna geailable, o recdsam he aopured assals

B, Mames of Borrowers! Cigmmand Hotica Dats | - Asmaun Details of Immovable
Ho Guarantors Diabe of Foaseasion | Dutntanding Proparty
1 Applcation Ma 1 5-09-2022 ¥ T oao.641 [ Che Resibanlinl PG Lsa in Paf ol KRaars
LA R RS G R B DO 0S5 B m plus miorest P 154 which ama = 1435568 Sg e
Mr Fayl Kpabrashs & Mr SAman o \han rs b Silunte] o Shva Ashram Maura Jejps,
Kualwaene & M Shishiogal Kosbssbn B A SYMBOLIC Toebed Tunda & Disll,. Feorsaisd, | Hiar

Pradash-ZG3500, Bownded asi Morth - Pia)

na, P4, South = Plolno; 51, Esat - Fiolol 268

12, Wanl - Raska 28R

27-01-20258 T a0 4% 618 Ol Redackendeal Hoidgea Moo 47770204081

T TR T T T e e, liam inn Far Khasr Mo, 563 rmedsanryg snss
19-04-2025 | P2 H1a1R sy i Siated at Kath Ka Bagn

Kuswm Dea, All ot Mohayvesr Yatica, Kay
Desa Habsl, Tundia Froratad, Urban, Tundis,
Uttar Pradesh, Irdm — JEI3I0

2 Appalication Me,
LRl AR AGO D02 241

Mr. Kapll Day Singh B Mra. Maenscshi tFarson 2 X : -
£ " Lohsmandi Ward, Tehsil Elmad & Diins
Mesnskshi, both at: House No. 4720240, SYMBOLIC .:,gr.ﬂjﬁ;rIﬁna.;aahcrszcﬂ:rraanuwrr.und s
Lohamandi, Agra, Semurnan,. Agra. Utlar Fdorti - Pl OF Dadsgar, Seailly - Farl Pl al
Pradash — B2 Proparty Kamal Agarwal,  East- par ol
Froperly Sandeep Chadan & RBeera Chalan,

Wiokl - Ripska & Exii SAtHrs. Vida
3 A pplication Mo 418-11-2021 T 47,656,887 | Ore Ragdardial Plol bo, 83 which ara s

LB M A R A A OO DOARE &, m plus Wlerest | 16026 "Sg Min Sikialad al Sm.'.l_.-l-.'-!
LIPS G A AT 05T Fsmrs o Radnhaporam EBalata. Takhsll & Disit

bir Yogendra Goswami & Me Enil SYMBOLIC FAatkuca, Ullse Pragash- 281001, Boundad

Gieaaml, both al: House Mo, 2283, Radha wm; Morih - House no, 86 Seciar 2, 5outh -

Puram Eolabs, Genachwara Read MNogs Haouma ng 82 Sachor 2 East - Sadak Colany,

Cantral Park, Mathura, Urban, Mathwes, W] - Mo o, 92 Sector 2

Lt Priadessh, India— 28371001

Dated | 24-04-2025, Place ; Agrs

futharised Officer, HINDUJA& HOUSING FINAKNCE LIMITED

T TE Aditya Birla Housing Finance Limited

Registered Office- Indian Rayon Compound, Veraval, Gujarat —

362266 Branch Office:- No N/17, 1St Floor, Vijaya Building
Barakhamba Road, New Delhi - 110001.

APPENDIX IV[See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]
Possession Notice(for Immovable Property)
Whereas, the undersigned being the authorized officer of Aditya Birla Housing Finance Limited
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under Section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice calling upon the
borrowers to repay the amount mentioned in the notice within 60 days from the date of receipt of
the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the
public in general that the undersigned has taken Possession of the property described herein
below in exercise of the powers conferred on him/her under Section 13(4) of the said act read with
rul8 the Security Interest (Enforcement) Rules, 2002.
The borrowers in particular and public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Aditya Birla
Housing Finance Limited for an amount of mentioned below and interest thereon. Borrowers
attention is invited to the provisions of sub-section 8 of Section 13 of the act, in respect of time
available, to redeem the secured assets.
1. Name of Borrower: LALJI RAM MEENA & PIYUSH MEENA
Outstanding: Rs. 28,44,577/- (Rupees Twenty Eight Lakh Forty Four Thousand Five Hundred
Seventy Seven Only)
Demand notice Dated: 12-02-2025 Date of Possession: 23.04.2025
Description of the Immovable Property
All That Piece And Parcel Of Built-Up Property Residential Pucca Property Bearing No. Rz-F-767/9,
First Floor (Front Side), Bearing Pvt. No. 101, Built On Land Admeasuring 72 Sq. Yds. |.E. 62.2 Sq.
Mtrs., Out Of Total Land Measuring 100 Sq. Yds., Without Its Roof Rights Upto Sky, With Common
Use Rights Of Roof Of Third Floor, With Proportionate Share In The Land Thereunder, With
Common Use Rights Of Entrance, Passage And Staircase, Alongwith Common Use Rights Of Parking
Space For The Parking Purpose Of One Small Car At Stilt Floor Of The Said Property, Forming Part
Of Khasra No. 47/16 & 25, Situated In The Abadi Known As Raj Nagar-li, Gali No. 7, Palam Colony,
Area Of Village Palam, Delhi, New Delhi-110077, And, Bounded As: East: Plot No. 767/8 West: Plot
No. 767/10 North: Road 20ft. Wide/ Entry South: Other’s Property.
2. Name of Borrower: MR. NIJBAL KUMAR SINGH & NEHA DEVI
Outstanding: Rs. 21,69,550.09/- (Rupees Twenty One Lakh Sixty Nine Thousand Five Hundred Fifty
and Nine Paise Only)
Demand notice Dated: 11-02-2025 Date of Possession: 23.04.2025
Description of the Immovable Property
All That Piece And Parcel Of Built-Up Western Side Portion Of Second Floor, Without Terrace Roof Rights,
Measuring 50 Sq. Yds., In Respect Of Freehold Property Bearing New No. A-40, Built On Plot No. 6, Along With
Proportionate Undivided, Indivisible And Impartial Ownership Rights Of The Underneath Land Measuring 50 Sq.
Yds., Out Of Total Measuring 100 Sq. Yds., Part Of Khasra No. 612 Min., Situated In The Area Of Village Basai
Darapur, In The Colony Now Known As Sudershan Park, New Delhi-110015, And, Bounded As: East: 10ft. Wide
Gali West: Other Property North: Other Property South: Other Property

Date : 23.04.2025
Place : DELHI

Authorised Officer
Aditya Birla Housing Finance Limited|

ULJIVAN SMALL FINANCE BANK LTD. gL IR i)«

Registered OMice; Grape Garden, Na. 27 3ed A Cross, T81h Main, Gih Block,

Koramangala, Bengalure, Karnatakae-560095
Regboral Dffice:- GMTT Bulldng Piot Mo, 0-7, Sacier-3 Maokdz (LIP)
Wheraas, The undersigned. baing the Authonsed Officer of Ujjivan Small Firance Bank Lid,, under the Securdisahon and
Reconstruction of Fmancial Assats and Enforcamant of Secunty Inferast Act, 2002 and In exercise of pawars confarmed
under section 13012} nead witl rube 3 of the Secunty Interast (Enforcament) Rubes, 2002 issued a damand nolica fo
Barrower { Guarandor on the dates mentioned hereundar caling upon the Borrowen|s)  Guaranior (5] 1o repay the amount
menfioned in the respective demand natice within 60 days of the date of the notice, The Bomower/Co-Bormowen'Morigagor
having failed Io repay the amount, notice is heraby gwen o the BomowarMarigagor, Co-BormowarMorigagor, Co-
Barrower and the public ingeneral thal the undersigned has takan SYMBOLIC POSSESSION of the propary descrbed
harein below in exercise of powers conferred on him under sub-saction (4} of section 13 of the sald Actread with rule & of
the Security Inferest Enforcement Rules, 2002, on'the dates menfioned against erch account, The Bomower/Morigagoar's,
Co-baorrpwenMortgages's and Co-bomrawer's aftention is invited fo provisions of sub-section {3) of seclion 13 of the Al in
respact of ime available, o redeem the secured assals. The BomowerMartgagar, Co-BorowenMorlgagar and Co-
Barrowwes in partoularand the public in genaral is hareby cautioned nod 1o deal with the property and any dealings with the
prapery willbe subjact 1o the chargs of Ujjivan Small Finance Bank Lid, for an amount of for amountis) menfioned herein
beal o Besides interest and ather charges/expensas aqaingt 2ach account

(for Immovable
property) [Rule 8(1)]

Name of address of Borrower | Description of the Immovable 13(2) Notice Date : 23012025
Co-BomowsriMortgzgor Proparty Motice Amt.: Rs, 3.45 965/-

(1) Hanuman Ram Sio Late Ganga | A% that Parl & Parcel of Residantial Plat Na. as on 1-01-2025
Ram Ffo Plol Mo. 82, Kami Nagar, | B2, admeasuring 1250 Sg Ft e, 13888 5g Possession Dats - 210412075
Jodhpur K.UM, Bhagat K Koihi, | Yds., KhasraMNa. 72, Kamni Na%]ar‘r'uina.ﬁram .

Joghpur, Rajasthan — 342005, (2) | Kudl Bhaglased, Tehsil & Distt Jodnpur | Lecation : Jodnpur, Rajasthan |
Geata Devi @GiHa Devi Wio| Rajasthen which is bounded as follows “Loan Account No.
Hanurman Ram Rio Plot Mo, 82, Kami | Baundanes: East: Road, WestPlol No. 91, 229592101 2000002
MWagar, Jodhpur K.UM, Bhagal Ki|Morh; Plot Mo, 83, South; Piot No: B1. The
Kathl, Jodhgur, Rajasthan - 342005, | Praperly belongs ta Hanuman Ram Sio Late

Rule 8 (1) POSSESSION NOTICE ( For Immovable Property)

Whereas, The undersigned being the Authorized Officer of the Punjab National Bank under the Securitisation and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under
Section 13 (2) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued demand notice/s on the dates
mentioned against each account calling upon the respective Borrowers/Guarantors/Mortgagors to repay the amount as
mentioned against each account within 60 days from the date of notice(s)/ date of receipt of the said notice(s).The
Borrowers/Guarantors/Mortgagors having failed to repay the amount,
Borrowers/Guarantors/Mortgagors and the public in general that the undersigned has taken Symbolic Possession of the

notice is hereby given to the

property/ies described herein below in exercise of powers conferred on him/her under Sub Section 13(4) of the said Act read
with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the dates mentioned against each property. The Borrowers
/Guarantors/Mortgagors in particular and the public in general is hereby cautioned not to deal with the property/ies and any
dealing with the property/ies will be subject to the charge of Punjab National Bank for the amounts and interest thereon. The
Borrowers/Guarantors/Mortgagors attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of

Ganga Ram i.8. no. 1 among you

(1) Rajesh 3lo Gopal @gopal | AfthatPans Parcel of Paita no. 3379 vifage| 13(2) Notice Date - 26.12 2024 |
Meghwal Rio Hado Kapipalda, | Hado ka pipalda, Tehsd Taleda, District Burdi, P
Taleta, Bund, Rajasthar-129021 (2) | Rajasthan admeasuring 432 s, feed (part of e azﬁsz 3125‘4“32 a
Shankari Wio Gopal @gopal | Khasrano. 285 whichis bounded as follows : n
Meghwal Rio Hado Kz Fipalds, | Boundaries. East Mouse of Pappulsl, West | Possession Date ; 22/04/2025
Talada, Hado Kapipslda, Tabera, | House of Mofilad | Norh: Seff Land then Aam|  Location : Bundi, Rajasten
Bundi, Bajasthan-323021, Also At 22, | Rasla, South: Land of Kalulal. The Property

Vilage Fipaida Hado Ka, Bundi |belongs to SHANKARI WIO GOPAL Loan Account No.
Rajasthan, 323021 @GOPAL MEGHWAL | & no. 2among you 2225210030000003

(1} Deepak Kumar Jangid Slo| Al that Par & Parcel of Residential UnitFiat| 13(2) Notice Date : 24.01.2025
hha an Lal Japgid R/o Plot ne. | no 104 having buill up area 70 2910 (super : . 141

tap MagauE'L*slar Murbgura, | bullt up area 980 sq.i.) situated on First Floor mﬁ‘;ﬂ'ﬁﬁ .3122%3522&
E!.alu Ji Ke Chouvraha, Jaipur, | Figt no222, Shri Dadu Deyal Nages-C.0, - =
Rajasthan-302039 (2) Krishna | Villape Kalyangura, Tehsil Sangarer. District| Possession Date : 21/04/2025
Kumari Jangir wio Deepak Kumar | Jaipur, Rajasthan which 5 bounded  as|Location ; Sanganer, Rajgsthan
Jangid Rio Plat no. 161, Pratap Nagar | fallows: Boundaries of Plob East Road

1 Gangotri Vihar, Canal Road, Dehradun

time available, to redeem the secured assets. Visiar, Murlipura, Baid Ji Ka | WestPlotno, 225, Nosth: Plot no.223, Seuth ;?ﬁ?ﬁ;&%tu?gﬁ
s . Date of | A t outstandi Chouraha, Jaips, Rajasthan-302038, | Pist no.221, The Propeny befongs to Deepak o h
S. Name of the Description of Mortgaged Demand glsoél:tﬁg (sl:tlé ;?g Also at: House no 5, Tehsi Khandelz, | Kumar Jangid slo lghhagan Lal Jangid |.2.
No. Branch/Borrower/ Guarantor Immovable Property Notice demand notice Ranipura, Sikar, Rajasihan-332722 | po. 1amang you.
1.|Branch : Paltan Bazar, Dehradun |Equitable Mortgage of property Khasra No. 101 Rs. (1) Bansi Lal @ Banshi Lal Sio)| A3 et Part & Parcel of residential house| 13(2) Notice Date - 31.12.2024

Borrower : 1. Sh. Rajkumar Sharma S/o [Kha area 145 Sq. Mtr. Out of 325 Sq. Mtr. Mauza |27-03-2023|  22,82,594.00
Sh. Vishnu Dutt Sharma, 2. Borrower/ |Chidowali Pargana Parwadoon Dehradun
Mortgagor: Smt. Sampurna Sharma W/o | Registered at Bahi No. 1, Zild No. 578 Pages 315

Sh. Raj Kumar Sharma, Both Address: A- |to 340 at Serial No. 4063 dated on 22.09.2012. Possession
Bounded and Butted as under:-North-30 ft.

wide road, South-Land Others,East-Land Others,

West-Land of Seller after that River.Ownership:Smt. Sampurna Sharma W/o Sh. Raj|23.04.2025
Kumar Sharma (Borrower/Mortgagor) R/o- A-1, Gangotri Vihar, Canal Road, Dehradun

+DIl and other

Date of charges, Colony, Pali, Rajasthan-300401 (2) | Boundaries; Morth: Plat no 24, Scuihc Rogd.|  Location : Pali, Rajasthan
further Shrimati Lila Wio Bansi Lal @ | East Plotno 4, West: Remaining parl of Plat
interest from Banghi Lal Ria 32, Haidar Colony, | ne45. The Property belongs to CHOGA @ Lean Accoum H':Ln
01.03.2023 Manpura, Dist Pali. Rajasthan: | CHHOGA @ CHHOGA RAM Sio DAVAR @ Z235T3500000025

Choga @ Chhoga @ Chhoga Ram | bearing FPalia no. NPME14, admeasuring R ,
Rio 32, Haidar Colony, Marpura, Dist. | 66,65 5q.yds. situated at Piot no 45, Khasra Hntln;sﬁ.nmplﬂ_1sé_§t?;1.21ﬁ-
Fali, Fajesthan-306401, Also AL Plof [ no.11, Runechs Coalony, Mangurs, Disirict - .
No. 45, Khasara Mo.1. Runecha | Pali, Rajasthan which ts bounded as follows: | Possession Date | 221042025

36401, (3) Choga @ Chhoga @ | DOVER JIi.a. no. 3amang you.

Chhoga Ram 5/o Davar @ Dover Ji Ria 32 Haidar Coleny, Manpura, Dist. Pali, Rajasthan-306401, Also A% H. No. 260,
Hedar Kalani, Manapura, Dist. Pall, Rajasthan-308401, Alsp Al 32, Runecha Colony, Fall, Rajasihan-305401

Date: 24.04.2025 Place: Dehradun

Authorised Officer, Punjab National Bank

Place: Rajasthan, Date ; 25.04. 2025 Authorised Officer, Ujjivan Small Finance Bank Lid.

epaper.ﬁnan{:iaiexpres&.-cnn‘. &

New Delhi
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Axis House, C-2, Wadia International Centre, Pandurang Budhkar

R P FREEECH Marg, Worli, Mumbai — 400 025

$-qreiwier Hremit-ge-fasht gum
geen feq (vedw) T, 2002 & @ 9 (1) & Wi ufed fadiw snfwat &
yfayfaeror o gafdAior ofi grenm feq veda stfufem 2002 & O 8 (6) & WEEE

& Jaia e Wutwal i faent & fag - fast e
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NIT No. 07

RAIPUR DEVELOPMENT AUTHORITY

Bhakta Mata Karma Complex, New Rajendra Nagar, RAIPUR [Chhattisgarh) 432006
Website : hitps:/rda.cgstate gov.in, Email : ceordarypi@gmail.com, Fax : 07

Notice Inviting Tender

71-2536188

Dated: 23.04.2025

Online Tenders are invited for the following works upto 14.05.2025, 5:30 PM

aystem
Tender
No.

1 4
Ho.

Tender

Name of Work/Descriplion of work Auoiial

EMD
Amount

Tender Fee+
Processing
Fee

Duration of
Service

Annual Maintenance contract of street
light in all sectors of Kaushalya Mata
Vihar, Raipur (C.G.)

INA
J0.00
Lacs.

167394

Rs

30,000.00

Rs.5.000/- + Processing
fee of As. 311/- to be
pald onling

17 Maonths,

The details can be viewsd and downloaded onling directty from the Government of Chhattisgarh e-procursment portal

hitps://eproc.cgstate.gov.in, More details of the tender and bidding process may be obtained from the above-

mersonad portal.

Note : {1). All eligible/interested contractors are mandated to get enroléed on e-procurement portal. (2). Contractors
can contact help desk for any clarfication of their doubt regarding the process of electronic procuremant system. Help

Desk at Toll Free No

hitps.//rda.costate.gov.in, (3). For move details, please download NIT details,

1800-233-7188 or through Email ID ceordaryp@gmail.com, Websita

Executive Engineer (E&M)
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et gig AT . 1,00,000/- (Teh @ &Y HIA)

goftpd wrafae:- Ifére dae 103, uaar a9, =t us & TaareR, Torr
PIIDTT, TTH TFT, AAT-Foiars, 3 (), AFE-400059

PHeolT
(e Ba (vada) forerer, 2002 & forrar 8(2) & sigamr)

STafds sreigwen] gRemaxv, fa<ia wufRkrdl & gafmier ok gRer f2a wad= aifaffem, 2002 & d8d THAHH ®igd forfd
B B wU F R g Rd (@ade )zﬁﬁwszﬁwatr%ﬁwm()%WWWWWW@W%M%W
SURGARN / AE—SURGAT R At Aifew 9Ny fhar 8 RS9 a8 ®e1 a1 ® 6 S Aifed &1 Wity & I & 60 o=l & ¥iax Afew #
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AT & aRT 13 B SU—RT
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gTerpd JAeHRI & wu # o<y gREulEl & uforfaeser vd gafior don gfefa f2a geads sifefem 2002 & Sfdea sk gfengfa
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